395 Indien Social

MR. CHAIRMAN: Subject to
correction, the result* of the Divisjon
is Ayes 21; Noes 46. The motion is
rejected.

The Motion was negatived.

1722 hrs.
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‘“Nothing in this article or in
clause (2) of article 29 shall prevent
the State from making any special
provision for the advancement of
any gocially and educationally back-
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ward classes of citizens or for the
Scheduled Castes and the Scheduled
Tribes.”
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“Nothing in this article shall pre-
vent the State from making any
provision for the reservationp of
appointments or posts jn favour of
any backward class of citizens
which, in the opinion of the State,
is not adequately represented in the
services under the State.”
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*The following Members also recor ded their votes for NOES:
Sarvshri Ram Narest Kushwaha, Mangal Deo and Madhu Limaye.
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“The contention is that the list of
the social and educational backward
classes for which reservation is made
within rule § ijs nothing but a list
of certain castes, Therefore, reserva-
tion in favour of certiain castes based
on caste consideration violates article
15(1) which prohibits discrimina~
tion on the basis of caste. But jt.
must not be forgotten that caste ia
also a class of citizen and if the
caste ag a whole is socially and
educationally backward, reservatioa
can be made in favour of such caste
on the ground of it being socially
and educationally backward withim
the meaning of article 15(4).”
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“That in adjusting the claim of both
the weaker and the stronger
elements, the reservation for the
former should be ordinarily less
than 50 per cent although no flexible
percentage could be fixed and the
actual reservation must depend

upon the relevant prevailing cir-
cumstances in each case.”
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Persons living below 400
poverty line (HAH Dis.)
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Bt -
HALF AN-HOUR- DISCUSSION

PERSONS LiviING BErLow POVERTY LINE

MR. CHAIRMAN: Now, we take up

the Half-an-Hour Discussion. Dr.
Laxminarayan Pandey.
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